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Orininal Ap licat ion No. 42 8 of 1993.   
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The applicant was a Ca sua 1 Labour in 

rinary Research Ins + itute, Izzatnaciar 

Tally erratied 85 	such on 1 .1 .19B and 

in various spa s he had worked as Ca as 1 

apr 1 ica rit haH filed this O.A.seekin' the 

inq them 

ica nt 

his salary on the principles of ecua I pay f)r 

direct ion to -the respondents restra 
e services of -,he applicant and also 
erinq ith the funct ioning of the app 

ecua 1 work 
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respondents have filed counter_-aff idavit 

he c la im of the applicant . It has been state.--  

licant had v orked only 624 days in a long spell 

nd has not ac qu ired any 1073 1 ritht for Kale 

ought, Learner: counsel for the respondents 

wn our attention to the order passed by a 

s Tribunal 
	

15.12.94, dismissing the bunch 

pplicat ions of which the leading O. a, was  

of 1993. 
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the controversy in the present applicat ion 

a teria with that in O.A .No. 156 of 1993 and 

ted ()As. we hereby order that the present 

sha 11 a lso air Tide by the dec is ion rl iven in 

of 1993 and similar other O.A.•s 

4. 	 This or it i na 1 applicat ion is be inn 1 isposed 

of accordin. ly. The partie s to bear their own costs. 
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